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IN THE HIGH COURT FOR

AT HYDTJRIBhTE 
OF TELANGANA

(Speciar O.i ginal ji;s-dictiony

THIJRSDAY, THE THIRD DAY OF OCTOBERTwo rHousAND AND rwelhiFoi"f,.

[ 341s l

...PETITIONER

...RESPONDENTS

PRESENT

THE HONOURABLE THE (

THE HO NOURAB LE SRI #il:::]Hl:fi},J'
WR IT NOPETITION :277790F 2024

Between:

Mohammed I

Occ Student.
500028.

'il"'?ryr'"Sft ,ii?i,,ft IXT,I"T,If 
,trt11lt,tl"rJ,?"[??B

AND

lA NO: 1 OF 2024

1

2

I::,:il?'ff llli,ixT,g?!BJE3LTilf g3lji,i;Ts,f,fl 
,i8Sl?li7;,}t":fl=lat1,

Kaloji Nararayana Rao Univ
Kegrstrar, warangal. ersity of Health sciences, represented by its

petition under Articre 226 0f rhe constitution of India praying that in thecircumstances stated in the affidavit rir"J ii"l"*,,n, the High court may bepleased to issue an appropriate writ, order o,. Jiru",,on more particurarry one inthe nature of writ of mandamus decraring tnu- a.tion of the respondentsparticularly the 2nd ,""po:!-"rl in not consid-ering tn" petitioner for cou-nseringand admission into MBBS/BDS course under" Manag"r"ni Or","-iC ; *o,category for the academic year 2024-25 as iflegar, arbirrary, unbonstitutiona r andconsequenfly direct the respondents to consider and incrude the name of thepetitioner for admission into MBBS/BDS course unoe, Naanager"", or"ii i ni*,category for the academ ic year 2024_25 in the counselling.

Petition under section 151 cpc praying that in the circumstances statedin the affidavit fired in support of the petition, irru Hrgtr court may be preased todirect the 2nd respondents to consider the petitioner request under Management

I
I



euota"c'NRl categor,,for admission into MBBS/BDs course irr the counselling

fortheacademicyearl-o24.25,pendingdisposalofwritpetition.

Counsel for the Petitioner: Ms' KOMALA THATI

cou nser ror the Re s p,nde nt No..r : 
BE Ia R-ll$ytff Y,U tlr??llf,i,

counser ror the Resp,rndent No.2: 
3[i i. 5iXffit^t-X=-tEl;itl:.?'ol ***r"t

The Gourt made the f rllowing: ORDER
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T
C I E

AND
HE B C E

Writ petition No.27779 of 2024
per the ITon'b/e the Chief Ja:tie Alok Aradhe)

Ms. I(omala Thati, learned counsel for the pedtioner.

Mr. P.Shravan Kumar Goud, learned Government

Pleader for Health, Medical and F.amily l7elfare Depaftment

appears for respondent No.1

Mr. G.Ravt, learned counsel representing

Mr. A. Prabhakar Rao, learned Standing Counsel for Ieloji
Narayana Rao Universiry of Heajtir Sciences (heteinafter

referred to as .the University) appears for respondent No.2.

2. VTith the consent of the parties, the mafter is heard

finally

3. In this writ peririon, the petirioner inter a/ia has prayed for

the foliowing relief:

"For the reasons stated in the accompanying

affidar.,it, it is hereby prayed that this Court may be

RDER,
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pieaset,i

directi, '

approPriate writ, ord(rr (x

fl, mote patticulady one in the naturc of v it
to lssue ao

of n',lLt-ic1amus, declaring the actioo of t'le

respo,rlcnts, particulady the 2'd responderLt rn not

consill :t-ine the petitioner for counseLLng; and

admirr:ir>n into MBtsS/BDS courrlc unrler

Nlana.l;cment quota 'C' NRI Categorv fot rhe

acadt:rnic yezt 2024-25 as illcgai' rr'ri -rtry'

unco'i stitudonal and consequently clir cc t the

respo 'rtlents to consider and includc the nalrt: oI the

admission into MBBS/IIDS c ()lllSe
Petltr 

( )ner for

undr,,t N{anagement quota 'C' NRI categcrY fot the

acadt mic yex 2024-2025 in the counsehnl'J an'1 pass

sucl otltcr order or orders as this Court mllv cleem

Frt a r cl proper in the circumstanccs of the calie "

4. Lear:'ed counsel for the petitionet sul>raitted that

inadvertenlil the petitioner could not registcr f:)1 admission

under mat.Lagement quota 'C' NRI categort' Thr:refore' the

Universiq' is r-rot permitting the pedtroner tc se cli admission

under M,,r'ragement Quota 'C' NRI catr:grlrl', :jhe further

that the petirioner be granted lib,:rr. to subnrit a
submrtte d

;

;
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representation to the University and the University be drected

to dccide the said representation in a time bound manner'

5 Learned Standing Counsel for the Universiry submitted

that the last date of registration was 23.08.2024 and thereafter,

merit list has been prepared, which shall be published at the

t1me of indicating the web options. Flowevet, it is fairlY

submitted by him that in case the petitioner submits

I
\

a

representation, the same shall be dealt with by the University in

accordance with law.

6. In view of the aforesaid submission and in the peculiar

facts of the case, the Writ Petition is disposed of with liberty to

the petitioner to submit a representation before the University

with regard to his grievance. Needless to state that in case such

a reptesentation is made, the University shall decide the same

within a period of tlvo (2) days thereafter. It is made clear that

this Court has not expressed any opinion on the merits o[ the

matter

'.1
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To,

Nliscella neous applications, if any penditrg. rrhall stand

closed. -I'l're ri' shall be no order as to costs

SD,'. T. VUAY KU AR
ASSISTI\NT REGIS

//TRUE COPY//

I;ECTION OFFICER

1. The Principal f iecretary, Medical and Health Family Welfale D,-.partment, The
State of Telanrlana, Secretariat Buildings, Hyderabad-500 0l;5

2. The Registrar, Kaloji Nararayana Rao University of Health S,)ionces,
Warangal.

3. One CC to Ms KOMALA THATI, Advocate [OPUC]
4. One CC to SR A. PRABHAKAR RAO, SC FOR KNRUFIS [CTPUC]
5. Two CCs to Gl) FOR IVEDICAL, HEALTH & FW, High Cotrrt for the State of

Telangana. [O JT]
6. Two CD Copii:s
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CC; TODAY

HIGH COURT

DATED:0311012',024

ORDER

WP.No.27779 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COI3TS
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